REGIONAL OFFICE, M.P. POLLUTIQN CONTROL BOARD,
17, Bharatpuri, Ujjain, Telephone Office 0734-2510984
E-Mail romppeh _ujjain(@yahoo.co.in

No. 57| /R.O /MPPCB/Steno/2019 Uijjain, date 13/06/2019
To,

The Registrar

Hon’ble National Green Tribunal,

New Delhi

Sub: - Joint Inspection report of NGT Original Application No. 790/2018 Resident
of Banjali Niwasi V/s State of M.P. Reg.

Ref: - Hon'ble National Green Tribunal direction dated 14/03/2019
s —
Resp. Sir,

The under signed has been appointed as OIC by Madhya Pradesh Pollution
Control Board by order no. 32 dated 10.01.2019 in NGT case No. 790/2018,

respectfully submits as under :-

|. That, on the last date of hearing i.e., 14/03/2019, the Hon’ble National Green
Tribunal was pleased to give the following directions :-

“The report from Madhya Pradesh Pollution Control Board (MPPCB) is
that illegal mining at Ratlam has now stopped but there is no report that the
restoration steps have been taken, as required.

Let the Mining Department take steps for rehabilitation and restitution of
the area within 3 months and furnish an action taken report before the next date by
email at ngt.filingf@gmail.com.

The MPPCB will coordinate the action with the Mining Department and
will be responsible to furnish the report as above.
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. That, in pursuance of the orders of the -Hon’ble Tribunal dated 14/03/2019,
Collector Ratlam/Mining Department Ratlam has directed units for
rehabilitation and restitution of the area-and after action taken by Mining
Department Ratlam now joint inspection of area has been carried out by the
officials of Mining Department Ratlam and Regional office Madhya Pradesh
Pollution Control Board Ujjain on 06/06/2019. The officers who conducted

the inspection have been mentioned in the Report, which has been annexed

here in with this reply.
p - é\,q\/&//
( P. K. TRIVEDI )
Enclosed as above Officer in Charge &

Regional Officer.

Endt. No. R.O /MPPCB/Steno/2019 Ujjain, date ----/---/2019

Copy to:-

(1) Shri Rajul Kumar Shrivastava Advocate, 6 Veerval Road, Jungpura
Extation New Delhi for information with your discussion on dated
12/06/2019 for necessary action please.

(2) Legal Officer, M.P. Pollution Control Board, Bhopal for information in
reference to HO letter no. 529 dated 09/04/2019
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Itemn No.0B8 Court No. 1

-

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 790/2018
Resident of Eanjali Niwasi Applicant(s)
Versus

State of Madhya Pradesh Respondent(s)
Date of hearing: 14.'.0I3_.jﬁ_jﬁl'1§ .

HON'BLE MR, JUSTICE ADARSH KUMAR GOEL, CHAIRFERSON
HON'BLE ME. JUSTICE 8.P. WANGD
- HON'ELE MR. msrm:m K. RAMAKRI

ST Epartment t&@gteps 4_,‘-- il

mﬁ‘ﬁjﬁ%untha andl |

‘“-\.__ N
The Mpﬁcﬁwﬂt%rainﬁte the action with the Mining

Department and will be responsible to furnish the report as above,

List for consideration of the report on 17.7.2015.

Adarsh Kumar Goel, CP

X2 AFTE
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(VI’VEK DALAL = | - Office: -

“DALAL CHAMBERSY
M.Sc.LL.B.M.B.A. 101,5agar Matha Apartment
gdvocato 18/7,M.G.Road, INDORE-01 _
.+, 1 /Phone(0) 0731-2529261,4044288
" E-mail:dalaladvocate@hotmail:com

Date : 01.06.2019

o,

The Collector (Mines) et
Collectorate - e
RATLAM (M.P.) |

Sub : Your Communication dated 25.04.2019

Dear Sir,

——

| write to you on behalf of and under the instructions of my client Shyam
Sunder Rathore S/o. Shri Nandkishoreji Ratghore, Resident of Shahar
Sarai, Ratlam (M.P.) as under:- - '

1. That, my client was a_ward'ed Minihg Lease for Khasra No. 136/1/1/1,
Rakba 1.000 Hectare for a period of 10 years from 22.05.2008 to
21.05.2018.

2. That, it is not out of place %ﬂmentirq‘q_.t_h_a_t- my} client have also been
aranted permission for establishing a Crushing Machine at Khasra
No. 24, Rakba 0.500 Hectare. '

3. That, my client have been regularly obeying the condition of the
Lease Deed and no notice for any violation of any of the Lease
- condition have ever been issued to my client by you.

4. That, it appears that some resident of Banjle Niwasi Vs. State of M.P.
has filed an OA No. 790/18 before the National Green Tribunal
Principal Bench, New Delhi and the Learned NGT has been pleased
to pass the following Order:

“Order dated 12.12.2018:

Proceedings have been initiated in this matler on receipt of a letter alleging thal
illegal mining is taking place at Ratam, Madhya Pradesh within the municipal
limits of the cily. 100 — 715C feel decp pils have been dug froim winich slones are
mined and tansported without paying any royally. Air pollution is created which is
affecling the inhabitants. There are important institutions like medical college and

ofher educational institutions in the area. The pollution is affecling the students
also.

Accardfng!y, we direct Madhya Pradesh Follution Control Board (MPPCB) lo -
ascerfain facts and take action as per law.

The MPPCE may fumnish a report to his Tribunal by e-mail at

ngt,filing@gmail.com within one month from the date of receipt of copy of
this Order.



Order dated 14.03.2018: -

The report from Madhya Pradesh Pollution Control Board {MPPCB} is that
illegal mining af Raffam has now srepped but there is no report that the
restoration steps have been taken, as'reduired.

L et the Mining Department take steps for rehabilitation and restitution of the
~ area within 3 months and furnish an action taen report before the next dafe
by email-at ngl.filing@ grnail.com.

The MPPCB will coordinate the action with the Mining Department and will
be responsible to furnish the report as above.”

5 That, the Order categorically states that some alleged illegal mining is
taking place at Ratlam.It is humbly submitted that the Mining Lease-
(Khasra No 136/1/1/1) and Crushing Activity (Khasra No.24) is out
side the Municipal limit of Ratlam and hence the complaint filed by
Banjle Niwasi does not pertain to the eferesard mining lease and
permission to establish Crushing Machine.

B. That, my client is not engaged in illegal mining, as they are regularly
paying the Royalty and Dead Rent and carrying out their business of
mining in the area allotted to them.

7. That, in so far as the communication dated 18.04.2019 issued by the
' Regional Office, M.P.Pollution Control Board is concerned, it pertains
to Khasra No. 24, Rakba 0.500 Hectare and is in no way conriecied to
Khasra No. 136/1/1/1, Rakba 1.000 Hectare which is at a distance of
Approx. 1 k.m. from the Khasra No. 24 where the Crusher Machine is
situated and the residents of Banjle Niwasi are in no way affected by

the m]ning operation being carried out in Khasra No. 136/1/1/1.

8. That, rn so far as location of Crusher wiechme in Khasra No.24 is

concerned the eame hee been erdered te remeve on_or befere

,‘.,__..,...,,..,.,......- e e AT T
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to the said meehmw‘m

i A T T

g That, my client has scrupulously followed the conditions of the mines

and are not causing any environmental demage nor carrying out eny
illegal mining. . :

You are hereby called upon to recall your Notice dated 25.04.2019 and
oblige.

Yours Sincerely,

'rﬁ-gggg ,

Vivek Dalal




Jodrms.s

REGIONAL LABORATORY

r——— M. P. POLLUTION CONTROL BOARD
== 17, BHARAT PURI, UJJAIN
N Phone -0734-2510984 FAX-0734-2510984
E-mail- rimppcbujiain@egmail.com
R.NO 76/1§
Name of Place : Village Banjali Medical College, Sailana Road,
Ratlam (M.P.)
Date of Monitoring : 21-01-2019
Monitoring done by g Mr. Devendra Solanki, Chemist & Lab Staff
Reference 3 As per Regional Officer Instruction
AMBIENT AIR MONITORING
[s.NO ] Characteristics Unit Roof of Mortuary Building,
A Medical College
- RSPM (PM,) pg/m’ 86
2 Sulphur Dioxide (SO,) | pg/m’ BDL
3- Nitrogen Dioxide (NO;) | png/m’ 6.4
Ji l
Remark : [0 Parameter exceeding prescribed limit.

BDL=Beiow Detection Limit,

Chemist/Jr. Scientist Scientist . Regional Officer



re— REGIONAL LABORATORY
—— M. P. POLLUTION CONTROL BOARD
= 17, BHARAT PURI, UIJAIN
N Phone -0734-2510984 FAX-0734-2510084

F-mail- rimppchujiain(@gmail. com

R.NO 77/1§

Name of Place 2 Biomedical Waste Management System,

By-pass road, Village — Banjali , Ratlam (M.P.)

Date of Monitoring ; 21-01-2019 ,
Monitoring done by : Mr. Devendra Solanki, Chemist & Lab Staff
Reference ! As per Regional Officer Instruction
AMBIENT AIR MONITORING
+| S.NO | Characteristics Unit Result

= 3
I- RSPM (PM,;) ng/m 76

e Sulphur Dioxide (SO,) | pg/m’ BDL
3- Nitrogen Dioxide (NO,) | pg/m’ 5.5 J
Remark : 00 Parameter exceeding prescribed limit.

BDL=Below Detection Limit,

/" ; ~m9'1_\ . ) /
emist/Jr. Scientist Scientist Regional Officer
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